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Miscellancous (Fourth Amendment) Regu-

lations, 1972,

[Placed in Librarv. See No. LT-3880/
72 for (i) to (iii).]

T INpUSTRIAL DISPUTTS (Gi NTRAL)
Stconn AMiNDMINT Rurrs, 1972
THE MINISTER OI LABOUR AND
REHABILITATION (SHRI R. K KHA-
DILKAR): Sir, I bcg to lav on the
Table, under  sub section (5) of section
38 of the Industrial Disputes Act, 1947
a c(opy (in English and Hindi) of the
Ministrv of Labour and  Rehabilitation
(Depattment of Labour and Emplovment)
Notification G.S R. No. {410(E), dated the
15th September, 1972, publishing the Tn-
dustiial Disputes (Central) Second
Amendment  Rules. 1972,

[Placed in Libtarv. See No. LT-369%/

72.1

1. THI PASSPORTS (FHIRD AMENDMINT)
Ruris, 1972

'

II MiniSTRY or EXTITRNAL AFTAIRS
NOTIFIC ATIONS

THE DFEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Sir, I

beg to lav on the Table -

I A copyv (in English and Hindi) of
the Ministry of External Affairs Noti-
fication G.S.R. No. 397 (E), dated the
30th August, 1972, publishing the Pass-
ports (Third Amendment) Rules, 1972,
under sub-section (3) of scction 24 of
the Passports Act, 1967. [Placed in Libra-
ry. Sec No. LT-3692/72.]

I1. A copyv each (in English and Hindi)

of the following Notifications of the
Ministry of External Affairs:—

(iy Notification G.S.R. No. 598(E)

dated the 50th August, 1972, issued

under section 21 ol the Passports Act,
1967.

(1i) Notification G S R No. HI/(E),
dated the 15th Scptember, 1972, jssucd
undet section 22 of the Passpoits Act,
1967.

[Placed in Lilnary. S¢ce No. LT-3692/72
for (i) and (ii).]
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MiNnISIRY O LABOUR AND RrHABILI-
TATION (DIPARTMINT OF LABOUR AND
EMrLOYMINT) NOTIFICATIONS

IHE DEPULY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRT BALGOVIND
VERMNA) @ Sir, T beg to lay on the Table,

undei sub-section  (7) of section 59 of
the Mincs  Act, 1952, a copv  cach (in
English and  Hindi) af the follow-

ing Notifications of the Ministry of Labour
(Department of  Labour and  Employ-
ment) :

(i) Notification G.S.R. No. 947, dated

the 19th Julv 1972,  publishing the
Metalliferous Mines (Amendment) Regu-
lations, 1972,

(ii) Notification G. S. R, No. 948,
dated the 1%th July, 1972, publishing
the Coal Mines  (Third  Amendment
Regulations, 1972,

[Placed in Libraryv. See No. LT-369%/72
for (i) and (ii). ]

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

SIr1OUS L.Aw AND ORDPIR SITUATION PRE-
VAILING 1N THU DicBI UNivirsiTy CAMPUS

SHRT A G. KULKARNI (MAHARASH-
RY) Sit. T beg to call the attention of
the Minister of Home Affairs to the serious
law and order <ituation pievailing in the
Delhi University Campus leading to the
closmie of the Unnersity.

[Mr. Dreury CHAIRMaN in the Chair]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. G. PANT): Sir, on l4th November,
wome 100 to 500 students of the University
including those of the Delhi College of
Iingineering went to the office ot the Chief
Executive Councillor in Old Secretariat to
demonstiate. T'he Chief Executive Council-
lor was not in his office and the students
were stopped at the main gate.  They for-
ced the iton gate open and rushed into the
Office rooms of the Chief Executive Council-
foti.  Entering the office rooms, they man-
handied the staff and caused damage to
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property. The police intctiened to remove
the students from the offices. Eight
students waie artested on the spot while
the 1cst  dispersed. In the melec some
policc officials received injuies and some
students  were also hurt.

IThe students, dispeirsing {from the OId
Scaretaniat stoned two ot three buses on
the Mall Road and then went to the Uni
vastty Campus They were infoimed that
the  Vice Chancellor and  the Pro-Vice
Chancellor were not in  the office.  Thev
forced into the VC/PVC's
oflices by breaking the main door and beat-
g the chowkidars posted at the entrance.
They 1ansacked the offices of the Vice-
Chancellor and the Pio Vice Chancellor and
othar  oftices of the University. They
smashed window panes anl also Dbioke
the  furniture and damaged installations
and equipment in the offices. They re-
moved artidles from the VC/PVC's offices
including a twpewritet and  threw these
Thev manhandled some
emplovees of the University

their  entiy

outside even

For the second dav in succession, on 15th
November, a gioup of students again atta
ched the offices of Delhi  University and
further damaged extencticly the offices of
the Vice Chancello the Pro-Vice-
Chancclloi Since police foice had
been posted 1n the promises, the vandals
had a free hand Taving done their worst
at the offices, they moved to the residence
ol the Vice Chancellos I'he Vice-Chan
cellor requested  that police force should
be rushed to the campus to pravent the
recurrence of the inddents of the previous
day By the ume the police reached, the

and
no

mob had moved to rthc residence of the
Vice Chancddlor and had started stoning
The police tiud 10 shells of  tear-gas.

While dispersing, a part of the mob tried
to set fue to a Delhi Milk Scheme van
the Anthiopology Department. The
van had been hijached by some students
from Maurice Nagar  This attecmpt  was
forled by the policc But the students
managed to get hold of the hottles which
they threw at the police and at the build-
ng. Teargas had be used at this
place also Four students were arrested.

neat

to

On the same day, some students hijacked

a bus from Alipur Road and, while driv-
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ing it thcnsehes, colhided against a tonga
ncat the Timaipur aossing. The horse
died on the spot Three women in the
Longa wete serioushy injured and one of
them succumbed to the injuries in the hos

pital
fhe Vice-Chancellor has omdered  the
dosutc of the University for 3 davs from

t6th November with a view to making a

complete asscssment ol the situation and
alsvo making the necessary  anangements
for the novmal functioning of the Uni-
versity,

Goveinment  view  these  developments
with profound concirn There an bc no
o opimwons  that  whae such  Dblatant
brcaches ol public mder ocair faww  must

take 1ts course. A small and irtesponsible
gtoup of students should not be permitted
to distupt the life of the academic (om

munity  to the detiiment of the general
hody of students or cause haim to the
public.

Govainment seck the co-operation of all
sections of this House, all leaders of
public opmion and the general body of
and students, not only in con-
demning  unequivocally such acte of vio-
lence and vandalism but also 1n creating
in which the University can

devote itsclf, unimpeded, to
the purswits of learning.

ol

teachens

conditions

1eopen and

SHRI A G KU KARNT Sir, the in
adents m the Ddhi Unnersity  are ot
a ndture  which  requires  condemnation

from all sides. Indisciplined behaviom on
the part of the stdcnts and  particularty
immodiate provecation to violence is seen
in all pats of the country. It 15 not only
applicable to Delhi; nowadavs it is seen in
all parts of the country. I can understand
studcnts  getting  frustrated due (o lessc
job oppottunitics, thev mav be fustated
because  of their dark  futuc because
of alt 1ound demoralisation due to the so
many  demoralising acts ot the community.
But having said all these things, T do say
that the students taking law 1n their own
hands has to be condemned T would fist
of alt want to know ftom the hon. Minister
whether it has that when some
students were hae some Nanalite
literatine was

ot

been scen
arrested
found

in  their  possessinn,
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Why I am asking this dartfication is T
sce many  political partics are taking ad-
vantage of the student uniest to hoost then
OWIL Caus(

SHRI Kk P SUBRAMANIA  MENON

(haalay  In Dlhr 1t s vour party  that
15 doing it
SHRI A G. KULKARNE: My dear

friecnd 1t s mamnly your paity and otha
Yy pdity

patties. I sard alt polifical patties; where

did 1 <av that it

SHRT i P. SUBRAMANIA MENON:
When 1t comes to his own party it s al
parties I Delhr st iy lus party which is
1osponstble tor this,

SHRT Vv G. RULKARNI. You are al-
wass takhing advantage of the difhculties of
the nation  You must hcar properly.

(Interruplions)

It vou see todav's statements in the press
thes  have mentioned certain  parties  but
I do not want to take the name of any
party and prosoke 1t Al what T wanted
to know is whether it 15 a fact that some
Nanalrte titerature was tound 1n theit pos-
sesston. You see politicalisation ot the stu-
dents’ unmons and counals is taking shape
very actnely as the political parties are
taking more and more active nterest. Be-
fore appealing to the Government 1 would
like to appeal to all the political parties :
hands off this politicalisation whether it is
this party o1 that party.

SHRI N. K
Pradesh). You

SHEJWALKAR (Madha
should address voutself.

SHRI A, G. KULKARNI. Why are you
jumping - [ did not address you.

MR. DEPUTY CHAIRMAN. You should
finish now.

SHRI \. G KULKARNI: Su, there was
no necessity for M1 Shejwalkar to come in.
I never sad Tus paity 1s thaeo T said all
political parties aye doing that. S0 we have
to be watchiul T thacdlolte want to know
from the Gosernment whether the Govern
ment has found ount—it is on 1econd and
the Gorvarnment ar the Minister should con
fum —whctha hac was a plot to 1an
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sack  the Universty  and
cllon s

the  Vice-Chan-
L3th and 14th Novembet
when Pandit Jawaharlal Nehiu s birthday
was o be celebrated. We have 80t certain
utormauon  like this that plots aie being
planned and 1 want to hnow whether this
tvoa flact { want w hnow this.
The tiouble started with the Engineciing
College at Delhu,

otlice on

dlso

I think the Dddbi Adinnistation 15 con-
voll ng the Engincening College. T am told
that the Delhi Unner8ity had appointed an
«Druiny commitic  Some two vears back o
so —I do not know the exact date and time,
but the Mimistr nught be knowing 1t—
thav submitted o vepore that the College
should 1y to the Delhi Um
versity In that conncecnion the students are
cteating distutbanices so that this shonld be
handed ovar o 1. Which was the Govern-
nent at that ume which rdused to hand
over the Gollege 1o the Delht University, so

handcd over

tuie this trouble would not have taken
places
(Lrtcrruplions)
MR. DIPUTY CHAIRMAN. You better

address the Charn

SHRLI A & KULKARNI: 1 speak as a
parent and T wounld request you all to speak
trtom the position of a parent Yowr children
are getting educdtcd.

SIIRT KRISHAN KANT (Haivana). Even
Mt Bhupesh Gupta.

SHRI A. ( WULKARNI He has not
got anv child, but he is going to talk as a
free-lance, but vou and we have got children
to be educated We have got to be more
responsible and we should not encourage at
any moment any (ype of hooliganism. That
15 why 1 want to know whether the Gov-
cnment is awarc of the present demoralised
ffcct and 1 can understand the students aie
fiustiated all 1ound. Because ot the greed
{0 power and  conuption the fabric of
soctcty is unda a great strain In this con-
nection, 3t 1s the daty of the Home Minis
t1y o give mowal suppoit to the police ac
tton. It 15 necessary because the students
should not feel that they a1e super-citizens.
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Because of the hijacking ol a bus one tonga
fell down and two peirsons died No politi-
cal patty nor the press has highlighted the
death of the two women. We ale not giving
that much impottance even when two lives
have bheen donc to death.

SHRI BHUPESH GUP1A (West Ben-
gal): A parent should not talk so much
Otherwise, the children will act moie.

SHRI A. G. KULKARNI. M. Bhupesh
Gupta, it is your job to foment trouble.
It is my job to educate my children. It i
mv job (o make them good citizens.

SHR1I CHANDRA SHEKHAR (Uttar
Pradesh): What type of paient is he, when
he is talking of police action against stu-
dents? If the parents cannot control theit
children, vou are asking for police action.
I do not know what could be a worse com-
menlaiy on the parents.

SHRI BHUPESH GUP1A: Here is a
parent who is a very good Havildar for
Yo

SHRI A. G. KULKARNIL: Aftet two wo-

men have been done to death, the stu-
dents ian away. | want to know what
action has been taken, whether thev have

been aitested or not. Having said all these
things. the last point I want (o say is
this. I am piepared to give whatever sup-
port is 1equited to the Goveinment, but
the pomt 15 the students have got cer-
tain penuine difhiculties. In the Engineer-
ing Collegc thete was no good cducation
being given. lhae are so many other
deficiencics. Tt is not under the charge of
the Home Ministty, but it is under the
charge of the Education Ministty. They
must immedrately go and remove such
types ot discontent which is aeating law-
lessness, so that the political parties will
not put their hand into it. Not only the
political patties of this country, but fore-
ign hands are also there. T want a cate-
gotical assurance Irom the Government
that they will take proper steps to arrest
this tendency.

SHRI K. C. PANT:
question.

I fail to detect the

~
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SHRI BHUPESH GUPITA: Let me see
how a voung parent answers an old parent.

SHRI K. G. PANT: I have not lound
any  question in what my hon. hiend
said

SHRJ A, G, KWULKARNI: Thiee ques-
tions.

SHRI k. C. PANT: But he made the

pomnt that ceitamn discontent was there for
various 1easons. But the 1eal question is
aven while what is
the method of expiressing Lhat discontent
and s 1y the present 1inddents
come mto shatp lowus because I have re-
lated the the House.

1emoving  discontent,
where

imadents  betore

1here were other incidents earlier in the
month. There weie inddents in October.
I do not want t go into all that, but the
teal question is whether this kind of action
bv studcnts is by students as a whole. 1
would appcal to Mr. Bhupesh Gupta not
to tarnish the name of students as a
whole by saying that it is a thing which
conceins  students. It does not. It is a
handtul of students who indulge in all
these things.

SHRI
say.

BHUPESH GUPTA: 1 did not

SHRI K. C. PANT: I agrce. The only
point I am making is that instead of
widening the aica we should see as to who
is behind it, who are the people. It is
just a handful of students who are indulg-
ing in all these activities in many cases.
It is & number of them who go 1ound
doing this kind ot thing and indulging in
vandalism and so on. Theiefore, the bulk
ot the students do not approve of this.
That is my feeling. The bulk of the stu-
dents want to studv. Thev have palents
who have given theit hard-carned money
tov their studies. T do not think they aie
interested in seeing that their study is
inteniupted in this manner. So, I want to
make this cdear lest the impiession should
go 1ound that this is a thing concerning
the students as a whole.

About  finding Naxalite literature, I
have no information with me whether Na-
salite literature was tound in (he posses-
sion of students.



153 Calling Attention

-

I do not know about my Enquinn Com-
mittee being appointed, but he referred to
a date and asked which was thc administra-
tion then, The administiation dat that tine
was the Jan Sangh. As fm as T know the
damand ot the  teachers college
antics around upgradation of  pay  scales,
etc  Ihese me mattas o which  the
Educatton Ministry is looking. 1 would not
like to go ito the details of that.

in  this

He ashed me about the Tonga case as to
whether amvbody had  been anested. No
one had been ariested, but a case has been
filed under section 304A TPC.

SHR! BHUPESH GUPIA: First of all
[ must make 1t dcar that none of us is
at all interested in saying anything even

indunedly which would tarnish the name
ot the student community, In tact our
student  community  is an  excellent com-

pumty ol young men, hoyvs and giils, and
desave today ssmpathy and under-
standing on the part ot parents like Mr.
K. C. Pant and gandparents like Mr.
Kulkarni. Unfoitunately that understand-
ing s not lorthcoming in full measure.

iney

Now, Sit, | am vay glad that Mi. Kul-
kaini cven said that the deeper problems
have to bc gonc mto, and he is 1ight.
What makes the students so testless, dis-
contented and  at times desperate? It has
bccone a phenomenon  today and this h
to be studied and understood with sym
pathy with a view to remedying the basic
causes of student uniest in the country.
IThat 15 what 1s expected of the leader
ship ot the countiv instcad of mere ser-
harangues and homilies which make
no wmpression on the young minds, espe-
dally when those who aie delivering them
ate themselves not showing up in very
good colours 1n public lite. As far as these
inddents ue concerned, we have the Pro-
Vice-Chancellor sitting here. He was not in
his officc. How could he be in office when
most of the time he is here? Naturally we
would not hke a man hke him to be
attacked o1 to bc troubled. But the fact
temains that there 1s something wiong in
the Delhi Universitv Campus. A hiatus has
developed between the student community
and the the onc
hand and the authotrities and the manage-
ment on the other, and everyday points to

mons

fcaching community on
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that stark 1calitn which cannot be attempt-
ed to be wished away and cannot be wisk-
cd awav,

Is 1t not a sad  commentary  on the
Ddllu University admnustration  that when
the students are angry they enter the rooms
ol the Vice Chancellor and the Pro-Vice-
Chancetlor- It 1~ no use M:  Pant calling
them vandals. They are not vandals. 1hey
nught have lost a little tempar, gone out
ol theil way a httle You can correct them,
But to call than vandals would be ano-
tha and I would not like to
use such epithats when dealing with the
tendet mund 1 hey should be corrected if
vou thuik that thev have gone wrong.

provocation

Now, I would ke to know fiom the
Central Govanment what steps they  are
tahing with a view to balancing the 1ela-
ttons between  the students and  the tea-
chas on the onc hand and the University
authotitics on the other, What steps are
the Fducation Department or the other
agenaes of the Central Government con-
cancd with it taking with a view to sort-
ing out the affans of the Delhi University
Campus m that
matter, to

the Dedhi Unvvesity o
see that there 1s better under-
standing  and accord among  the various
segments which constitute our university
population- We do not know. We find
the situation passing from bad to worse.
That 15 what is happening. Theiefore this
Is vy very important

Has the hon Minister considered the
advisabilitv of considering the proposal of
the student commumty and the teaching
community that they must be given duc
1cpresentation in all the management bo-
dies, in all the policy-making apparatus
or o1gans ot thc Universitv® It you keep
them out, shut them out, all the time,
il you uv to hown upon them all the

tune  the result 15 what you are now get
ting, and vou cannot just stop it. You

cart suppiess 1t tor the time being but it
will erupt again in another way. So, 1
should like to hknow what steps in that
dirceon  the  Government 15 taking.  Ac-
cording to our understanding, it is taking
no steps whatsoevcr.

We aie not for hijacking of buses ot
{oi buining of public propeity. It is quite
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e But these are not day o day ot
10CL Ihe day tody occurtence 15 the
bettorment  of  relauons Dbetween  the  stu

dents nd the teaching community on the
the maunagement on  the
1hat conunucs  dav by day and
cruption  tahes place which s
not plesant which v not very good 1
agice sut then the solutton would not
e m the way windh b been suggested

once had  and
otha

somelimes

1 would also like to know whetha thae

consullation  between the appio

WS oam
priate wthoriwes ol the Govanment on
the onc hand and the rcpresentatives of

the teachars ind the students on the otha

Huce they conmdaad 1t noeessary o 1n
vite the leadas of the Ddln Umversity
students Lol consultatton  over  such mat

tas such as how  to deal with 1t, how to
neet the sttwation and o undastand their

guavancs  to undastand  then  demands
and 0 muet tham s lar as [)()NSlblt‘
Nothny, 15 sard (nthis statement  about

it It 1s no ust the Unnasity Viee Chan
ashing lov the police  That wery
bodv «an do But that will not solve thc
problem On contraty, the absence
of the pohee m the Unnversity Gampus
wsell 15 wiong and we sec that 1t pro
vohes the studcnts more than 1t solves the

[TRLIOY

the

probluns  Thaetore, jou are teally ag
gravaung the problum by sedking a 1e
mady ot this kind T should like to know

what advice has been given by the Goy
the other authoiitics to the
ol the Unuasity lhke the
the Pro Vice Chancellor
for that mntta to have a discussion with
the  students and understand  thar pro
blcms  and the problems of pass and otha
things, they are also important Lhey
should also be gone mto Why wnt you
make provision for better Lransport of the
students 1 the Gity of Dddhi» Many other
things could be done

cnment and
matagetmont

Vice Chancellor or

apect My Pam
the
sceh a

what

to p1o
wider aspect ol

solution thcare
has Dbewn

Thadoe 1
his mind nto
the  problem and

tathar  than repeating
told by hrs admimstration o1 by the police
Ibhat will not solve thc pio

Judt

he

authortitics
blcm

St
the

again I sy—owm students including

students 1 Ddht are an  excellent
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cominunity of people, as goud as anybody
cse 1f nou better and the way to handle
tham s 0 undaastand  their worries and

problums  transport and other difficultics—

which they are faang 1 than  academic
lite

SHRI K ¢ PN Str some of the
questtons  which my o hon bl triend  has

tatsed can best be answered by the Edu
cation Minmister  and 1t would not bLe night
lor me o o to myselt the authority
lo sptak on this subject—Lthe question of
the genenil artnude of the Wdmimstration
student  gricvances, the aela
tonstup b (waen e managament of
sercutions and  students and on Su |
huoe hstenad very aarctully to mv hon blc
fricnd T dud not hear one word of con
demniucn of the ransaching of offices and,
put from saving that he did not appiove
of the huwnmg ot buses, as though 1 had
apated lum to approve he did not even
s that this was a wiong thing to do

towalds  the

SO

SHRE BHUPFSH GUPILA 1 cannot use
thc Home Ministiy ~ languige I used my
Pinguage the «nvilised language, not the
linguage of the Police Tnspector When I
s1v nobody suppoits such a hind of thing
we owplun the phenomenon I am not

hare to come down

SHRI K G PANI
What v this

I am not vielding

SHRI PITAMBER DAS (Uttar Pradcsh)
thankful to him In essence
Without using Homc
he means the same

You should be
he means the sanu

Ministry s language

SHR1 BHUPESH GUPI I never
menr the sume I owould never denounce
the students I would naver use the word
vandal I' shall never utter such a
thing

SHRI K ¢ PANI I am radly Lay more

sertous than what Piamba Das i thinks
because T feed that leaders of public opt
nton  unless they are prepared to condemn
what v wiong 1t 15 vay dihule tor voung
minds to appicaate what 1s tight and what
aurying on  their agitation
responstbility of lcadas of
o say the
students themsclves so that

18 \\l()l]‘_“,‘
Is 1t
public
mtaest of the

in
the
opimon

not
something 1
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thev mayv distinguish between what is the
tight wav of agitating and what is the
wrong way of agitating, what is the right
wav of going about and what is the wiong
wav of going ahout. By nving to give a
lectute in general terms. T do not think
we are hdping the procss of giving them
the 1ight kind of salues. political or other-
wise, in which they can function. This is
the sort of point which T want to make.

SHRI BHUPESH GUPTA: [ <av this
thing. T do cxpect the students of Delhi
to build up a powerful united agitation
against this government and against the
authorities in regard to their anti-democra-
tic. ahti-student and anti-teacher activities.
I want it to be done

SHRI K. € PANT I haie no doubt
about it

SHRT BHUPFESH GUPTA: not by
ransaching  the  Univaity  and  teachers

offices. T want a powainl movement hele
m Dethi by the studénts.

SHRI K. C. PANT : My hon’ble friend
in perfectly entitled to his view. There is
no quostioning of that. He does not ex-
press them ~o frankly vav often, but today
he has Thc point T am making is that
it 1» not a question of agitation. Tt is a

question of method of agitation This is
the only point T am making.
Sir. we ccrtainly bhuwe all understand-

ing for the student community as such,
The mcatest problem beloie the student
community is of employment today. And
one of the important factors behind  this
problem is what 1v the quality ol educa-
ton that thay get which equips them to
face life and to gct emplovment. There-
fore, we have to have 1n our cducational
mstituoons the kind of atmosphere which
will c(nable tham to acquite this kind of
«ducation and to enable people likc Prof
Dutt Vice-Chancellor  and
others charge of these Uni-
versities to give them that kind of educa-
tion. This is the wholc purpose of calling
them scats of [caimimeg What the attitude
of the students should he in these seats
of learning is the question at issue here.

here and  the

who are in
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S, agree that thae are deeper mat-
te1s. There is also the question of what
general problems affect the student com-
munity, and we have to find solutions to
Nohody can brush these under the
capet. But still thae is a way of ex-
pressing an opinion o1 (xpressing one’s
discontent even, or caning on an agita-
1 would like to say that these
students who are cartving on
this wrong wav are not doing
tioh(, thev are Ininging a bad name to
the student community, Theyv are distupt-
ing the academic life, prcventing the other
students who want to studv from studying.
This is the focl point that I want to
tring betore the House. T fully appreciate
the ansietv of the other students to catry
on their studies peacefully.

them

flon oven.
handlal ol

agitation in

S he objected to my using the word
“vandal”. Whon T was prep:"iring the
statement T had  doubts about the word
myselt till it was pointed out to me that
thc Universitv of Delhi in its press release

has said this T quote:—

“For the second dav in succession, a
group of studcnts attacked the offices of
Delthi Universitv and further extensively
damaged  the offices of the Vice-Chan-
cellol and the Pro-Vice-Chancellor, Since
no police force had been posted in the
premises, the +andals had 4 fice hand.”
SHRT BHUPFESHT GUPTA: What is it
that vou are rcading?

PANT: This is
Unnersity of Delhi.

SHRI K. C
1cdcase of the

a press

SHRI BHUPESH GUP1A: T know, the
Uaniversitv anthontics are calling  the stu-
dents vandals. Toam not blanung  vou.

But then you alvo need not call tham so.

SHRI k. C. PANT - “Having donc their
worst at the ofhces, they moved to the
1esidence of the Vice Chancellor and would
attacked 11 too il adequate police
had not artived there by that
time " So, the Vice Chancellm and others,
those persons who are in infimate contact

Irave

Asststaneg

with  the students, who are their  well-
wishars,  then  wsmdes  and  philosophers.
who haco nothing but the good of the

students at than heart, having known the
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situation, thev have commented on it pub-
licly and they have used ccitain expressions
and I do not see why my friend should
object to the Goveinment using the ex-
pressions used by the University itself | .

SHRI BHUPESH GUPTA :
not have used it.

You should

SHRI K C PANT On the larger ques-
tions of student tcachar and  parent-teacher
rclattonships,  these e umpottant matters
and T am suie that almost all Members of
the House would bhe deeply  interested in
these questions. Luckily we have an emi-
nent kducation Minister who has been an

educationist  himsell all his life And I
th ok he would De the best person to
davote his mund o this problem with

which he 15 fully familtar. The honourable
Mcember refeied o the 1epicsentation of
the student community 1n all educational
bodics. T tor one am not speaking on the
polity in these matteis. I agiee with the
prinaple. And the Gajendiagadkar Com-
mittce alco 1ecommended it. I think the
Govetnment has also accpted  this recom-
mendation and 15 implementing it stage by
stage My friend said 1 all  seriousness,
after listening to my statement, that the
solution does not lic in what the Govern-
ment did. T would like to ash him what
choice  the had in case the
students Inoke 1nto the offices and violence
was there Should thev not see that the
students go out of the office. Should they
not t1v to 1estore order® Should they not
go to the Universityv when called by the
Universitye Should they not try to restore
law and ordar 1in the Univasity?  Should
they not 1y (o stop
milk van when they find anyhody bhurning
v What 1s the Governmient or the police
o1 the admmstration expected to do in

Governmont

thc hurning of a

this  sitnation® Ay decpa  solution 1o
deeper  problems can be found in their
own time But how s dither the admi-
nistiation o1 the poluc to deal with an
cmergent  and  immediate  sitnation  like
this®> Hc has ashed me whethet the Gov-
ernment has consultcd any student in this
watter. [ cannot sav whether the Educa-

tion Minstiv has done it or not. But the
Vice Chancellor 15 certainl (\pucted to be
in dosc towch with the students and 1
am certain that he knows the mind of
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his own students, he knows the problem.

And we ate told evenvbody not to inter-
lere too much in the woiking of the
universities. We ate told cveryday that

their independence should be strengthened,
should Dbe promoted, by the Government.
hae 15 a case where the Vice-Chan-
ccltor and  the Pro Vice Chancellot and
othas ate catainly entitled, if thev feel
that a certain action is called for, to ask
the Government and the Government is

And

duty-bound to furnish whatever assistance
1t can

SHRI LOKANATH MISRA\ (Orissa) :
Sit, thae 15 hardly a day when we do
not sec in the ncowspapers that therc is
some soit of manifestation of students’

discontent 1 the country, whether it is
in Delhn o csewhere. It appears as if it
has hecome alreadv a law and order situa-
tien so far as the present Government are
concaaned. T do not blame the students at
all [ differ very much from the viewpoint
held by Mi. Bhupesh Gupta though 1 do
not blame the students at all. 1 squarely
put the blamc on some of the political
parties o which, ot course. my paity is not

because my party does
inciting students and . . .

mcluded at  all,
not  hehieve an

SHRI A\, G KULKARNI: Why don't
vou see vour left and right®
SHRI LOKANATH MISRA"- taking

advantage of their strength or their mobi-
hisation. We have been all the time ad-
vising the students not to get into poli-
ties and to kecp away from the politics
ull thev pass out of the colleges, finish
their cducation. It is those parties which
have taken advantage of the delicate minds
of the students and ultimately when theie

has been some upsmige somewhere, they
lcave the students in the lurch. This is
what Shri Bhupesh Gupta or CPM  or

aven the wuling Congiess friends do. There-
fore, when these disturbances almost be-
come a headache to the society, these
leaders <hould squarely take the responsi-
bilitv for them Thev have been respon-
sible and they must now be held 1espon-
sible for all the damage they have done to
They must realise at least now,
wven though late, that they have done
sulficient damage to the student commu-
wty and they should do it no more.

SOOIy
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The Lducation Minister speaks so loud-
ly day in and day out about change in
the pattern of education. I am not an
educationist. I am only a politician. I
would like to De called only a politician
because I do not know ABG of acade-
mic
have

SHRI BHUPESH GUPTA: You

heen a film star also.

SHRI LOKANATH MISRA: All right.
In addition to being a politician, T am a
hlm star.

SHRI CHANDRA SHEKHAR: There is
very little difference between a film star
and a politician.

SHRI BHUPESH GUPTA: There is
very great difference. As a film star he
was very agreeable, but as a politician in
the company of his friends he is very dis-
agreeable.

SHRI LOKANATH MISRA: I was say-
ing that the Education Minister is all the
time talking about change in the pattern of
cducation. Sir, we have come to an age of
surprises. These days you would see in the
newspapers the Prime Minister wiiting to
Dr. Shankar Dayal Sharma about the de-
sirability ~ of implementing  prohibition.
Therefore, some day we would or Shri
Bhupesh Gupta or Shri Mahavir Tyagi
would 1eceive a letter from the Education
Minister about the desirability of chang-
ing the pattern of education because res-
ponsibility for doing certain things which
is that of the Government is now being
shitted elsewhere I do not know how this
administration is being run. I was speak-
ing of a letter from the Prime Minister
wiitten to Dr. Shankar Dayal Sharma re-
gaiding implementation of prohibition. It
should be the other way ahout. Dr. Shan-
kar Dayal Sharma should have written to
the Prime Minister saying that it is time
that prohibition should be implemented
severely.

SHRI BHUPESH GUPTA: That is very
dangerous If prohibition is severely im-
plemented, Swatantra Party will not be in
high spirits at all.

114 RSS/ND/72
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SHRI LOKANATH MISRA: For the
information of Shri Bhupesh Gupta, Swa-
tantra Party does not depend either on the
spirit of liquor or KGB or any other fore-
ign agent like him.

SHRI BHUPESH GUPTA: Swatantra
Party requires a badge to announce that
1t is CIA Agent.

SHRI LOKANATH MISRA: Ultimately
you would put the responsibility on me
for having caten up all the time without
doing justice to what I wanted to say.
Tet me finish.

The Education Minister, instead of mak-
ing wild remarks about change of edu-
cation system, should himself introduce it.
He is in chaige of Education Ministry.
Who else would do it? Does he expect me
to introduce changes in the education sys-
tem® He has (o do it himself. If he can-
not do it, why talk from house tops about
the change in the pattern of education?
That is what ieally confuses the students.
They hear all the time about the change
of the pattern of education. When it
comes to actual implementation, nothing
is being done hke Garibi Hatao. Therefore,
what should be done is that the system
should immediately be changed so that the
students do not feel frustrated. About their
future neither they nor their parents know
anything

When they discuss it with their parents
or with their teachers, the parents and
the teachers are as ignorant about the
future of the students as the students
thcmselyves Therefore, Sir, something
should he done to assure them of a bright
future after they pass out of their colleges
or complete their education.  Something
should be assured to them in society for
gainful employment. What difference does
it make if they go to jail while they are
students or if they go to jail after they
pass out of their colleges and become gra-
duates® Does it make any difference at all?
Therefore, Sir, that sense of responsibility
15 not introduced amongst the students
Iy assuring them of a bright future. Now,
Sir, all over India this is the problem. It
is not a problem of Delhi State alone or
of the Delhi University alone for which
Dr. Dutt could be held responsible. It is



163 Calling Attention

(SHRI LOKANATH MISRA)

a phenomenon everywhere. Thercfoe, 1
want that a high-power committee should
go into this problem. And, Sir, what are
the problems now? The problem of the
psychology of the students is there, the
problem of their education is there and
the problem of the social aspect of edu-
cation is there and all these aspects should
be gone into by a high-power committee
and whatever finding or 1ecommendation
is made by this committee should be im-
mediately implemented.

Now, Sir, when I was a student in my
institution, we had something like a Court
of Honour in our institution though it
was a small one and some responsibility
was entrusted to the students. I was the
Chairman of that Court of Honour and
any wrong doing by any student used to
be referred to me and I had to deal with
such cases along with the other Members
of the Court and I started behaving pro-
perly and so also several other Judges of
that Court and in turn the other boys also
started behaving properly.  Similatly, if
different students are made the Chief of
this Court, then some sort of responsibility
is entrusted to them and they would start
behaving properly. Therefore, Sir, this is
one such suggestion which could bc put
into practice and the results found out.

Sir, I agree with Mr. Bhupesh Gupta on
the question of representation. Sir, in one
of the women’s colleges—I saw in the news-
papers—there was some disturbance  be-
cause this was not honoured. But the au-
thorities said that they were going to
honour it and when the elections were
held the representation was not given. Sir,
this should not be done at the least in
the educational institutions.

Sir, the last question that I would like
to ask Mr. Pant is this: He said that a
student was driving the bus and in that
process of driving he struck against a
tonga and killed one lady...

AN HON. MEMBER: Two women,

SHRI LOKANATH MISRA: He said
‘one woman' and jou are saying ‘two’.
Now let us depend upon him. Even if
it is one, Sir, it is serious enough.
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Sir, T want to know whether the Home
Ministry does not have a flying squad in
Delhi at all. Ii anybody came to know
that there had been some kind of wrong
doing against law, then why did not fly-
ing squad follow that particular bus and
catch it on the way? Why did they take
so much of time because of which the
mischief had occurred? Sir, the police did
not do their job well. I would like to
know about this,

SHRI K. C. PANT: Sir, as far as his
last question 1s concerned—it is a pointed
question about this incident—as far as I
know, the students did not wait after the
collision in the bus to be arrested or to
be apprehended. They ran away and I
do not think that there was anybody there
till the police arrived

SHRI LOKANATH MISRA: When the
students took the bus out of the University
premises, why did not the police chase
them away?

SHRI K. C. PANT: That is another
question that he has put now. But, Sir, I
may tell him this and I may tell my hon.
friend, Shii Bhupesh Gupta, also this that
these inudents ot bus hijacking have been
taking place for some time now and a
number of buses have been hijacked and
in all these cases attempt has been made
by the administration to talk to the stu-
dents, to try to understand their difficul-
ics. Sometimes there have been transpoit
difficnlties and we have made no attempt
to tieat it as a purely law and order pro-
blem, but we have tried to deal first with
it as a pioblem of lack of communication
o1 have tried to make them understand
the difliculties o1 tiied to win their co-
operation.

Again I say that this is not the bulk
of students who are involved in it, but
only a few

SHRI LOKANATH MISRA : 1 quite
appreciate what he says.  But, Sir, even
if it is one student who is committing a
crime, should not the police try to stop
it?

MR. DEPUTY CHAIRMAN: Let him
complete the answer.
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SHRI K. C. PANT I am giving you
an honest answer. I am not trying to be
dever about it. The fact of the matter
is that we have tried to deal with this
problem 1n a way in which we can win
over the understanding of the students
and make them realise that the public at
large is suffering, other students are
suffeting and that all bus travellers are
suffering by their action of hijacking, and,
thercloie, it is wrong. We have not taken
it as a merely law and oider issue. But
1t has been giowing and it has grown in
dimensions, and the House should guide
me as to how we should deal with this
ptoblem. We have tiied to deal with it
with great restraint, T must say, and
I think the House would appieciate that
restraint. I think the student community
has a dutv to put pressute on these small
groups of students who are indulging in
such activities and who are thereby causing
discomfott to the whole public of Delhi
and (o a laige body of student and acade
micians, I think the pressure should come

from them. I think the pressuie should
come fiom the Memhers of this House
and leaders of public opinion, so that

they feel the pressure and this kind of
thing is discontinued. Otherwise, cer-
tainly, the law and order agencies can
start functioning immediately and it will
lead to scuffles which will lead to lathi-
charge and so on. If we get a clear
guidance from the House, the adminis-
tration will not be found wanting. Even
without that guidance, the administration
will act.

Sir, the other questions are again gene-
ral questions 1elated to the question of
Education. I would not like personally
to deal with this matter of students in a
partisan spirit or in a political manner.
I think students are too precious a com-
munity, on which depends the future of
the countrs, and we have to see that
while understanding  their  problems—
and employment does canse anxiety to the
students, it does cause anxiety to the un-
employed—the way to solve these prob-
lems is not by burning buses or by in-
dulging in that kind of vendalism. This
is the onmly point. While showing the
maximum understanding, we should some-
times be fair to see that the students are
enabled to get the kind of education which
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will qualify them to get the hest in life
and to enable them to achieve what they
are capable of. This is the purpose of
cducation, and the administration and the
public life of this country must help achiev-
ing this objective.

Sir, so far as the suggestion to have ano-
ther committee is concerned, with all res-
pect., [ would beg of the hon. Member
to ste to the number of the Committees
which have gone into the problem of edu-
cation. the number of commissions which
have gone into the problem of education...

SHRI M. RUTHNASWAMY  (Tamil
Nadu) : But this student violence is a recent
phenomenon. . .

SHRI K. C. PANT: My hon. friend
spoke of a very wide term of reference
psychology, economy, sociology, etc., etc.
I suggested that this problem has been
gone into at vaiious levels and by various
committees and commissions. But I can
certainly pass on his suggestion to my col-
league sitting bv my side who is really to
deal with it.

SHRI LAL K. ADVANI (Delhi) : Sir,
there is no doubt that the situation in
the University campus is extremely unfor-
tunate. Yesterday, the hon. Minister was
pleading with this House that when this
House discussed any matter of police exces-
ses it should not merely condemn those
excesses without going into the causes that
led to that action, While I entirely share
his wview that vendalism and violence of
any kind deserves to be unreservedly con-
demned—and I do not equivocate the point
as my colleage Mr. Bhupesh Gupta might
be doing—I do feel that this particular
statement ought to have been much more
comprehensive than merely referring to
the ransacking of the Chiefl Executive
Councillor’s office or of the Vice-Chancel-
lor’s office.

After all, why did this happen, what were
the causes that led to this question of deve-
lopment which is unfortunate? He is en-
tirely right when he says that the stu-
dents community as such does not indulge
in such things. It does not approve of
them. It is only a small handful of peo-
ple, small handful of students who indulge
in it and because of that the entire com-
munitv becomes tarnished. The back-
ground of the hole thing is important and
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I would like to know from him specifically
about the backgiound of the whole agita-
tion or the present crisis.

My humble submission is that the imme-
diate cause of the present crisis in the
Delhi University is the complete break-
down of faith of the student community
that their grievances can be redressed by
constitutional means. This is the imme-
diate cause. 1 have before me three spe-
cific cases. Among them, six demands
made by the Delhi University Students’
Union also figure. Sir, the hrst one on
the list is the question of 161 pre-medical
students who have secured first division
and who have still not been able to get
admission to any medical college in Dethi.
Now, had that been only that I could have
understood the limitations of Government,
after all there are limited seats in the
college and if 161 students cannot get ad-
mission, it is a problem fa1 more wide that
concerns the whole country in the pattern
of education as such. But in this parti-
cular case, perhaps the House may not
be aware that three important dignitaries
associated with the whole case, namely
the Union Health Minister, the Vice-Chan-
cellor and the Chief Executive Councillor
of Delhi, all the three, have given cate-
goric assurance in writing that these 161
students would be accomodated by open-
ing a second shift at the Mau-
lana Azad Medical College. I have before
me the complete correspondence that was
gone into and 1 have gone into it tho-
rougly. On August 24, 1icpresentatives of
the Delthi Parents’ Association repiesent-
ing these 161 medical students first divi-
sioners—called upon the Union Health Mi-
nister, discussed with him at length the
whole problem and the Union Minister as-
suted them that he was going to see that a
second shift was started and that these 161
students were accommodated provided, he
put a proviso, his statement was categoric
and the proviso was there—the Delhi Univer-
sity agreed to it and the Delhi Adminis-
tration agieed to it. I quote from the
dated 25th August, 1972 signed by Shri
V.S. Talwar, Deputy Secretary, Ministiy
of Health and Family Planning which says:

“I am diirected to say that the Minister
indicated during the discussions that he
agreed in principle to a second shift at

[RAJYA SABHA) # a matter of urgent public 168

importance

the Maulana Azad Medical College. How-
cver, the Academic Council of the Delhj
University would first have to dear it
from the point of view of feasibility and
the Dclhi Administration fiom the point
of view of administiative piacticability.”

These aic the only two provisos and later
on I have the letters even from the Chief
Executive Councillor and the Vice-Chancellor
saying catcgorically that they have no ob-
jection and that they have communicated
to the Health Ministiy that this could be
done. And suddenly, later on, perhaps
on the 9th September they received a
communication from the Health Ministy
saying that this cannot be done. I think
this is the kind of happening that triggers
off discontent and the very unpleasant
happenings.

Simular 1s the case of the Delhi Engi-
neaing College which has practically been
closed for the last 3 months and their de-
mand is simple.  Their demand is that
teachers who wme  serving in the Delhi
Enginecring College should be treated at
pat with the teachers in the Government
ot India’s TIT or the Delhi University.
T'bis Delhi Engineering College is run
by the Delhi Administration, it is not di-
rectly under the University of Delhi even
though it is afhliated to the Unijversity of
Delhi and now their demand is that their
pav-scale should be at par with the Delhi
Universits. The Delhi Engineering
College and the Delhi College of Arts—

hoth the colleges are sick  institutions
in tespect of which  the students
have been agitating, the teachers have
been  agitating. They  should  be

taken over by the Delhi University and the
suiptising part of it is, I think my colle-
ague, Mr. Pro-Vice Chancellor, would bear
me out, that the Delhi University has no
objection to 1t.

It is only the Administiation or the
Govetnment ot India that is standing in
the way and therefore they have been agi-
tating, trying to discuss, trying to plead
with the authorities. The Delhi College
of Arts has been closed for a long time
now, for moie than a year or so. This
kind of situation is bound to lead to dis-

content,  When the Delhi  Engineering
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College students went to the Chiet Exc-
cutive Councillor T wish he bhad seen them,
he had spoken to theamn. What happened
after that is no doubt rcprehensible, especi-
ally entering into the office and 1ansacking
it and dcstioying propeity. It is ceitainly
vandalisim and I have no objection to the
law taking its course in that respect. But
the thice main demands are these. In
tespect of  the Medical  College
1ol Fitst Duvisioners—of whom
it is now bemng said as it in a giatuitous
manna that 25 can be accomodated—need
admission.  ‘Lhen theie is the question of
the Delhi Engineering College and the Delhi
College of Arts, These are the three main
issues which ought to be solved and I would
like to know what is the Government's
stand on these.

I also notice that a demand is there that
the students should be allowed to parti-
cipate in dedsion-making process of the
University I think this is already agreed
to in principle.  Thiv was agieed to in
principle when Dr. K. N. Raj was the
Vice-Chancellor.  But even after this the
whole thing has becn lingering thiough a
process of drift.  And the students have
come to believe that on any issue if there
is drift the only way to halt that drift is to
take recourse to agitation and when once
they take tecourse to agitation some ele-
ments do creep in who tiy to channellise
that agttation into a not very peaceful
channel and incidents of the present type
happen Therefore my humble submis-
sion to the Government would be that in
tespect of these four demands—the other
two demands relate to the release of the
arrested students and withdrawal of cases
against students; these are demands which
harc much to do with the agitation and
the overall manner in which the Govern-
ment deals with the agitation but the
other four demands aie really academic de-
mands and are not agitational demands—
there should be no need for agitation and
those demands should be accepted without
compelling the students to take recourse to
agitation T would like to know where the
Government stands on these.

SHRI K C PANT : Sir, I am glad that
my hon. fiiend has been unequivocal in
condemning violence and vandalism and
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has said that the law should take its course
in such cases.  He has given us certain ins-
taces of the kind of problems which are in
the Dbackground according to him of this
agitation.  Now I would first like to sub-
mit that when he says that the immediate
cause is a complete breakdown of faith
that the University will tackle the grievances
of the students. I would request him to
consider whethet that is justified. Without
gomng into all the details I would like to
subnut that the Universitv the Adminis-
tiation and the Government are all involy-
«d in the ptocess and none of them is
entirely a free agent. Even the Government
has to operatc within certain constraints
of finance, <cats available and so on.
I herefore while one can fully understand
the deshie of the First Division pre-Medical
students and their indignation at their not
gctling seats, we have also to understand
that theic may be physical constraints
and limitations which do not allow certain
things to happen. There can certainly be
no two opinion on the desirability of these
things but the point is when certain de-
mands we made, when certain requests
are made, when students feel in a certain
way, with all the sympathy in the world
somcetimes it mav not be possible to acco-
wmodate them fully. Still the attempt
1-00 p.M.

should be to meet every legitimate demand
of the students. I have no doubt about it.
Sometimes phy«ical constraints may come in
the way. In these circumstances, unless
there is understanding, it may trigger off
mto agitations and it may take a different
turn whith none of us likes. That way I
think all of us have to be helpful in seeing
that there iv the maximum amount of
undeistanding Now, Sir, even according to
the demands. which my hon. friend has
mentioned. T do not see how there can be
any complaint, even according to him, by
the students against the University. He said
that he had some discussion with the Union
Health Minister.

SHRI LAL K. ADVANI Yes, I was
there. I would like to make it clear that I
think that thc Government of India and
the Delhi administration are more respon-
sible for the crisis than the University, I
have mentioned that.

SHRI K. C. PANT Therefore, T say
that the 1ansacking of the V C’s office and
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the P10-V-C’s officc is even moic repiehen-
sible.

SHRI LAL k. ADVANI : I'hey ransacked
even the Chicf Executive Coundillot’s office.

SHRI K. C. PANT : Eien ganted there
is something, 1 just fail to understand 1t and
[ would not justify it on the ground of this
glievance.

SHRI LAI K. ADVANI : Nor do L.

SHRI k. C. PANY : Now, so far as his
comversation  with  the Union  Health
Minister is concerned, I am not in a posi-
tion to say exactly what it was and what
the letter was, but I did take the precaution
ot consulting my collcague, the Education
Ministet, because I thought these problems
might «ome up. [ did not talk to the
Health Minister, but I believe this has been
aired in the House and he has told the
House about 1t. I presume.

SHRI LAL K ADVANI

interrupt.

It T may

SHRI K. C. PANT : Has the subject been
discussed?

SHRI LAL K. ADVANI : If I may expl-
ain the problem aiose because of the assur-
ance given. If the assurance had not been
given, Tt would not have arisen.

want €o
Minister

SHRI K. C. PAN1 1 only
know whether the Union Home
has cwplained the whole position.

SHRI LAL k. ADVANI : T am not aware.

SHRI K. C. PANT I will certainlv
comvey to him that this matter came up.
[ came to know about it because theie
was some Dhaina in tront of his house.

SHRI LAL K. ADVANI It is after

that.

SHRI K. C. PANT : In that context a
law and order situation atose. At one
stage T did meet him and he assured me
that he was tiving all over the countity to
find admission for these boys. He found
admission for a large number of boys and
he was doing his best to find admission
for the otheis. This is what I recall, but
this was same months ago.
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Regarding the Dclhi College of Arts 1
undastand  that their main demand was
that it should be affitiated to the Delhi
Umiversity for the purpose of recognition of
their degrees and T believe that has agreed
Lo,

SHRI L AL k. ADVANI :
not been agreed to.

‘Takeover has

SHRI K. C. PANT : Takeover may not
have been agreed to, but I believe earlier
then main demand was for affiliation. Now
that 1t has been agieed to, something else
has come up and that is under discussion.
1f new demands come up. naturally there
bas to be a continuing dialogue and dis-
cussion Wavs and methods have to be
found to give an answer. Similaily, about
the Delhi Engineering College. I believe
that the Education Ministiv 15 examining
this question. T bhelieve they have also
had discussions with the Delhi administra-
The Delhi administration has sent
up some proposals and it is approaching
the Tinance Ministry. It is in the final
stages.

ton.

ot swreed g aed (fAgrw) -
g AT 3@ & iy @ dfag
i f& @1 uz AR & wam qar
X E WIEHAT WA OF A FWT
qar g |

st Fo &o wA: W@ T® A
@t aft g5 WA FJ[@AT I

SHRI LAL K ADVANI: The Delhi
administiation  had  recommeded those
cases way back in 1969.  The issue is that
the matter has been lingering on for three
years.

SHRI K. C. PANI : Many factois are
there. The Payv  Comnission is there.
There is the question whether there should
be patallelism  between colleges and the
Cential universities or whether there
should be a difference in the case of Delhi.
All these are not matters which can be
brushed aside very lightly. Thetefore,
these matters do  sometimes take time,
but it is not for delaying the matter that
it has been delayed. Tt is because certain
issues a1e involved. Sir, I have already
referred  to the students’ participation.
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ot wgEl ast (3T w3m)

9T, & mwodAr qEf 4 g ¥
o gEd wfed v qww ¥ oo
SwHle Fwr g f5 oswar aw &t
G AET F qeAF g San
qisfe ar ot ardf qEw w7 g,
Ig F OFE @AM AL g, A
mféar gifmw & f& fageaw
F HET AT UW FET FEA G
arfgg, wifa & sm @ =fgy
®fF W gw var fawam T 3
ar sHREt uR T A 2gv @At |
gafae @ AR A oat ® wF
AET & UF-UF 9T W uw-uEw dEe
qiffarde wgdqde & A9 qEEE
T[N o IF A JAT R, A U
WET A FEA TEA F AT |
Wy qfww ag g fF wEdAe
frafeea aft 8, madde FaFw Ad
F7AT  FIIRAA &I qF FEY
FEar g|r g, FAEr E|r g A
T4qNT AOANY o9 = & fao
Fgdr & & fAOdy = g @
T @ILr FYAT, o HSo o aTer
FUR & X fadgr aw Wi 39F
ag g1 @ TF AIHRT qZ @A
g @ ggEW FF WA A
F A ¥ g fF oo F9 7 W
T oA ¥ A @
faQy fowr ay 7 2 3z @ faw
g feg woET 2w F Ary A fady
Tgr § BF @t wog wrdT &y nféar
HEA }F FT JAT T

oft SIFEt §IWE  qEE IAFY
st fafedy & =ag wgaw adr &,
T oF

sft AR @it 4gg ¥ FIEr
7 ook @@ fs fagrfagr f ow@
ot @t =ifgwy AfRw FrE s

[17 NOV. 1972]

to a matter of urgent publc 174
importance

A Fq F AATA F A AT AMA
QT qE AT FHAT) ;T ATy
¥ 9 F QA FET TAA &1 IA
AT & AW T ¥ g & 9O
#7 I =fge . wfew = oggr
dg9 FT TR WY ¥ g f®
A oAz AqmA B fF o Y s
#ft arg gafae sfewiee g fF
IFH wAFAT AT O Adr &y
7 THF Y GEHA AN g AR
FE qEr g, agaq Fr fEE
st =7 ¥ Ffezwrr Af 1 AwAT
afpq TR ¥ & ¥g FEAT AEAT
g fFoag mr Fx Y 37 maART
FT FTH WHHT Tg & fF 9T #0
AT 4% ¥z oqan, sHfm aw
o sarw faar wmowm fyoew
AGHIFIT FT W &, FA AFIT
#FT & 21 FF TEAARE F FAT
qqv g qgEw  FT FWI FAifE
TERAE FT OFW qg & fF& gEEr
Efesta T 77 W &, a@ @)
7 T fegmam & mRe e
F1 @ed o faar mm 5 oamer
217 § 7@ A9 FH AW 1 AQ
fe #am & v@r 21 WX WY Tg
Ad wIT A1 WUHY TAANT Y
T gFAY | X ATGAT FY ASTS
& T q g qSE WAHRY IIAC
g3 AT A ot qrEf  qERaE
Y swr AR, FfE gHERA A

gear g STy |

T3 g frs g e &
M AT F RN KA A, HAH,
e, faeelt, WETH, 99 & @9 IRl
¥ wmizg ¥ oweew @ W g
frdt @ fear a@ o mfEw
TAFT AT AT g7 W A AR

1 & st arw fegeam wv qgfa
F, WEAY A IAAE A7 G
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(sft wgTER Fwi)
FA¥ F fom w8 FfafrdEr F7
W & W WE  SWwEAnl &l
HEETAT AT W@ g | T A9E § T
TH AT T 99 W 8 @I
g g frafwvs & wr 87 afew
TANT ATF TG AL AT GFAL
Fifs sy Lfawg &= ;TR
gt o Am Lfeww S
TG AGT qFY Al HTT W F 4TS
T FX W £ T ATUAH
TaA¥T F FAT dET B #(
T wEmEe T AW g B
fagrfaat & odr ==t ww G g
[ TEART BT AW ALY T faaAr
At fadelt oifemt 2, s fargram
#F NG W AR AT FqT qAGATE
W & TaAdT 7 IAFr QT !
T ¥g TaHez fgrsmw ¥ o919
a3, faaeage & g ¥ a3
@t gg fggeaw § oF™ Ag w5
SETST S A 10 S | L
qgT 2 AT SEe I fw
FEHFT FT W O FE I@ AR
W oA T Ag B TE | SES
arg Mfaar ==y &, gfow F @y
IS FA F, FEIMFHRTT FB FaAr
T g gifd w§ awee gn
@ gfam F1 FIEHr AR 9T AR
IS FEAT IIT, AT FATHT I,
Iq UF AE HHd, g TEdHE ¥
ar sad T gfaw zE ¥ &
fag & f& ot S Fvar @ SEsA
fremae fFar s, @om & S,
dg fagr oM, 1 IWE AW 1A
gl 2, afeq waAdT w1 W 04r
g =fed, faad fe 9 1 At
T WA AT FWIA & gAT ES,
#F AmT 5 S war e =w
¥ ogar A g wlew o gen gl
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IFFT T TEEHT 9 TAAA ERN
fF sawm WaT F@ owmET, SEQ
TET AT WEHIT ¥ F9 dE IEE)
TFA F1 sasra frar) 78 g
fardmiet & AN 9w ¥ OH
fafteez grgd & o WmE@AT g
fF gm fafeedy & g2faoa few-
IRz &% FA TEl X W T, IqF
AT IS SAATH WY FE AT Y |

T A 7z 3 R fawfaar &
o F mEEdT o7 o v AR
A wféat 1 st v B fF gEer
TR AT ST AF TN 97
AT F fOT IHEr Wewred sgmEn
S, SEE; AR @7 f W ST
aff a9 qF zeifawa #1 Y
A& g AT TF AT F™W A @Y
FFAT A TZ TAAHE F FAX TH
qAT 2

gt Fo wro gry: SumwWIafy Y,
ST oA anl St ¥ FF oI, agd
@t st &, & wgwa g &, ®A
ggwr & g foor § o 97 =g
Wt oz D wg faar g fF oag aifa-
THA AEAT  AG B, THR FAN
-t adF F Fgar Tfgy |

TEr qF Sefawd &1 8 @
@ Ffow g oA TE ERT R
fr zefostas wftad ==&t =
AT ghem I8 fooq fear smar @
fe g1 § Y 3 I A @ R
IgF R H  §WF 9T gAAT A
Fy faw a0

st AFEET A WE (I
g3w) : WA g ;T AW A
wgrafa o off & aw & fF 97
TG 9T & forear fawmr & fa-
H|aT H{T AT F O Fw Sy
#T & W 8 SER FfeArs @



177 Calling Altention

AFIfGAT FAET 9T FT OE 1 TS
faeety afrafddy #1 amen & a8
T wm R AWM A A @ EoAR
TR g St A9 & I% W o
St woaT FET FT W R | Y
fFT I AT AT o @l
st 7 O fan 7 faew & AW
aE ogT F R Ay famrfaai
F A HY A AT wOT JAEd?
far @ 81 98 @ A% ¥ fF
g faafyat & @mreg 9%
gAg A Foar 8 =T a7 @|
fRet & gAeEEER A s
® TW AE FT BT A FT A
oMT e Hifw FH @ oFTHAE
T G oFET TS NE FTO0
EE U i
MYTEY & arx W A ;gAY W
gy forer womet ¥ g afeadd
CEANRE TS El I 1 = o1
afrafady, #rem, geffrator oS
¥ gz @ & I Amy w5 wieew
TR A A gEr oI S
I vgafad #XF & AfEw, =i,
% wg-ay gt o s
W oFEEdr AR feew g
¥ oamgear & ¥ W0 wTOOUT Oy E
# o IErEAw a0 oA g O
Fon  famfeaem ¥ fom @mw
TN AR ad S qEE-Aaimay
g 3q #ay dfeq wifge g
o9 Y oW ¥ gg wfww @
Y Aragt Age e ook @1 @
ART-AEAT &1 qArE MT  I|IA
ft g faafyat & d@ifer &0 #1
¥ A F AN IBE | ATEAE
St F FW OH oA T, wy S
T ogig TEw A e AR
w g fv gwe faa, fam fewerd
F wger A favafaae & o=, @

12—4RSS/ND/72
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g faemdt s 9w @, : qreaTTw
aEE St & o ogv zfsr gy
T2 ¥g7 & fau f§ ew umer og
q 9y T [ ow e S
a fardm 31§ R aafe
F A F AL FEA AEAT WX A
frdlt famafaarem & aiv & Fgan
qEar g, AfFw QR [IM &
favafaemeal ¥ aiv ¥ Fgar § f&
T ARE-TAAL, W ATZE-AGAT
o7 greamE 7w &1 F aw fagEr
B v g oftmm, frew AearEl
4, favafaamert & wift sow w@d
#1 fardEd sy ot AR
IR oA ga R R, 9y
SEl d% AT AW ISTA FT AW
%, ITET qAEATE 3,000— 3,500 Fo
% Fgl € TG §, A4 glyam
§ AR Gz fr #wz wre gfafed,
A { AE-ATE AIA HRA AR
o7 o g0 T o gfaad
qo4 fag g #www & A ¥
godt  gfagmi & wa gg @y
sy & 5 favafmrma & siew
orfa gt TR Fr s gEEr far-
WA g | A A9%E /™ &1 A9
dmr, fag a7 ¥ s gfrafad
F AEE-AE@ALT X, ATT THAC A
frFry & @1 @ greew H oqAd
ge, wx faerfamt & avos cnfm
FIA U, IAX( FfeATRAT  FAT-FAT
g gAY gu W 99 AWAE a9
T[M AT WAT T wW Al
faenfiat #1 Jom fawer @ & oA
e Mfaw F7 7@ 8, IRE-AEAN,
o AT fgema @ Fn
faanifaai =t & *% | ogem &
ELED B4 L S A B 4
afz favafeerew & S wiEEw
wE FET B Al g ATEE-AEAT
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(s ATiTAT wETE WEY)
e ) E5 e G D B L
g AU AR B FL . . .
st qrw freie (399 wRW) ¢
gy 7o g fF o fae smoa

s AT qW1T AEN TAA FIAT
S, WT T FEr WOT W OAREAA
g1 sFr ar fawwerd 4@ 27
i faz S ? oo @y faE-
forafl T s[ost qwery g1 " AW AT
2, 8T ¥ 1 I 0¥ &Y, sl iyt
¥y A% § U ¥ ugAT A@A
ar ;ST S OIAE ARAA FIA &
FRT g, IART  ASH-F(EAT ET
Tl FET AT | fFEA & favafa-
meai § oag favew @ B &@fme
TTIEA T[T AT NEHE AT AT AT
g ot gfmafedr § afwm w1 oFw
Fva § wify aAw W@F F; OFH
FIA 1 WV FEr fFET GIE WT
TET FI9 G a9 & Al I T8
gl ag¥d § Wi agr wita erfeE
L B TG U ATA-AENT
T AT ARF-AFAL FT 1S ATHAT
gar BF Zefrem fear gfem &
T @ g5 dawm R gfew
F 1 gl, WIT FE T TN WA
g A fw awg A weam feeed
gfrafaer 7 g f& (qemfi e
T T G T@AT FT A 0 AT TF
AP wF AW F I A fE,
@t T e ¥ qfem ar ey
T emgear FAT AifEm, AfEw ww
TFEAT T qf@ W gAY W
LEAB I (i EL

§ g "/ St 7 fAgew Fw,
FAT TS TH qvg &1 9| T a=rod
fo f&m mewar ® foerr wegmy
H gfem 9 W oW ¥ omeer
o @ fake 48 wvA, &
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=i FE AT FIA F AR g
QI WY FTA § OWE IT I
F HTW UEIEA g@r g A
g ® gf e &1 @ Y Wr
o faafm & 8¢ aiEar S
T g1 s faenfat woowwA
g AT AW WEAIN g, Al e 39
FA FIA FT AEFT g, AR
FT4 F owfgwe @1 W oW
qfed 9 F7 IR0 AT ATACA
A " IAFT AST QIO | ZAfAO
§ WOH AT AR T AT
TH q9E AT TS FHET FAT FE T
a7 F13 foed &% o a fAwg
Fwr f7 faa afvfesfaal ¥ sk
T A g Gar g1 & ag foew
drarsit § gfe WS o ?

s &o ®N Uvq : IqE@NTTT S,
uyFe fafaet & guafag aga @
FATA  WOE Fy, IAR TS W
qAT FE WX WL Tw F e
F2T, WFT H A AT G989 H
gy g g o fwenm w1 faww A
w1 faww & @ #1 faum af &
T AT A GCRIT &7 qEery
g go T IWAT UF AT A
IGHT JeAAT  FIA 9T {EAAHA
AT g AT A 9 ITFT gH
T g0 fF wT 3w A @7 Sod-
a9 #q1 fHar ?

st AWIEAT WA wWEr o fayer
qUTET T AT 2 :

st Fo ®o aw: far w1 fAe-
T AV AFAT FT TXA FTAA I
g1 & A ad fvRT 3% vy
ORI KT AT FT FE AT E
oMz w9 i Fr oqma faw gl
fasarll &= 97 s, 7@ ad
T & d ag W w fE5 faer
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JuTAT # 9feEad Al AT ATfEd,
afFT Tw AT FT OFIA T O9EA
[ AT F7 Az ot =T
o T8 I FAA FEE AT
FTEN T 2|

WG aF  AFA-GIHEY & OGAT
E, WUA F SAF] WIS AqAE-
arg fawctt g #iv  gfagm fHeEr
g1 Sgwwfs S, gER oW A
T T8 |ATT IBaT & fF ST HedqT-
T g, W1 weex @ ar fmer @
geaafrgg st o g, St fwar 3@
&, STH gfaam w wEy fAew
2\ (Interruption) AT FL a1
AT FEr W gwaar § B oares-
AL A AN g ATRAL ST
AR AW # I AR HIY
TV W g, I8 WA FAT
aifgr f& 7 fawr famw 7 osma
HR ATFIEAT a4 | W AD
AN HET AR WM IR gfaum
W, @1 A Y FTE TAT Iq@ AR
THAAT

AETAEAL WX H-ATZH-ATH-
av A aga fzEr @ feafq w1 qF-
fomm fFar @ & A" T AR
ool B oW gl & SmEAl g
f& et fegwa +1 qmar =9
fFar wF IH 4T qSF IR
FAY A HF A AT SRIF A A
FH TAT T gE W 3 97
a9 gfem &1 JEr e
FgwgAT & FmEEwETEaT ooqmy
fer ofem 1 gem w3 &, wem
@ g 1 oafgr s\ aw AT g
faeelt wiqatedt 7 7@ ar ary
SET A% HA AW g, ug wfEe
qaqT g, w4 fewelr gfvafadr @
qfwwr w1 ogfem =R . W a3,
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ST qf@ FT g9 @T q9 Ag
TS Fo AT Oy FEaey
q 937 W FI, I G FL S
W 78T #g Jwar g fF feafa fere
ST, TR IfE ggr 9% AET ST
I AAFLATHH vE@A Y .

&t qaa  femix. woEr  gfaw
g "7 W

gt ®o ®o TE. TA AT &I
AN ST FET AWT L T AT
St % gy az @ Sar o (Inter-
ruption) f& waa gEaa F afgFrg
F g qE@ o+ " wiE f@mm g
7Y qfgr W1 FEr wR anfr &t A
§t FE o w1 AW g, v
T QU FIA & fAg g Fifmr
T =rfgT | uSleIa w3T FT ST
Srgst wfusry & a8 Q97 F g
HR T uF (Fegeardr w1 g, afwa
T uSARAT FT IE ®F &, g4I
WFET g, 39 fadars #wa wI
FO TG FeU L Al A AF for
T & FAL ATEAT 2, F T9d qEA
9¢ W7 WFA £ | ZEAT § gwmar
g f& ag uwdfes Jamr &1 aw<iew
g fr S a9 o OEr ey &
T gadg Fvr fREad |

DR. VIDYA PRAKASH DUIT (Nomi-
nated) @ Mr. Deputy Charrman, I want to
ash the Mimister one or two questions. I
also wanted to sy one or two points about
something  that has been said here Dby
honourable Members. 1 should hke to
separate the largic question from the short-
range question. So far as the short term
questtons are concerned as to actually what
happened 1n the Delhi  University in the
last few days, I should hike to submit that
firstly 1t 15 not iorrect to say that ceitain
demands wete not being even looked into,
that the students were not being even
listened to, that there was no machinery
or that there was a total break-down of the
machinuy of communication between the
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students and the University authoiities and
the teachers, and so on aud so forth. And
the second question  that has been raised
is: When there is absolutely no response
to the students’ demand tor 1epresen-
tation, what cse should the
students do? I should fust like to say just
a few words on this shoirt-teum question
before I say somcthing on the long-range
question and Dbefore I raise nnv question
with the Minister.  Tiist ot all, the Delhi
University had appointed a conunittee of
students and teachers (o go into the whole
question of representation of students at
all levels ot the admiinistration of the Uni-
versity.

Half the membership of this committee
consists of students, and this Committee
was supposed to meet that very afternoon
at 4 or 5 p.M. Thelefole it was not as
if the channcds of communication were not
available. Unfoitunately my esteemed
friend, Shri Bhupesh Gupta, whom 1 res-
pect giecatly, said: ‘“‘What can the stu-
dents do when they do not find the Vice
Chancdlor  and when  the  Pro-Vice-
Chancellor 1 the Hous . Some of my
other hierds have the opposite grievance
against me that I am always in the Univer-
aly and .m not available in the Housc.
It <o happened that when the students
came, it was lanch time and some of us
thought that we should have some lunch
and theretore we wele awav. But that is
not the pomnt.  The point I am making
15+ Fiwstly there 15 4 Commuttee which is
going into this whole question and that
Committec was mceting that very after-
noon. Secondly, there is another Committee
called the Joint Students "leachers Council
of the Delhi University which was 1ecently
establishied. This committee was going to
meet the next dav, to consider all the vari-
ous pioblems. And who aie the two con-
veners of that Committee? The President
of the Dellu Universitv  Students  Union
and the President of the Teachers' Asso-
ciation are the two conveners ot the Joint
Student Teacher Council of the Delhi Uni-
versity. Thev can call the meeting ol the
JSTC at any tinie to consuder any issue that
15 before 1. Therefore, T should like to
say that it 15 not quite cotiect to say that
we wete not concerned with channels of
communication as if we had abdicated om
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functrons. 1 mav be Pro-Vice CGhancello
today and tomottow I may not be thete.
The post of Pro-Vice Chancedlor is not on
a penmanent basis Even it T am not Pio-
Vice-Chancellor, 1 would be a teacher. 1
should like to say that if 1n any university
the Vice-Chanecltot  and  the  Pro Vice-
Chancellor do not csuie proper channels
ol communication and if thev are unable
to create institutions by which the pio-
blems can be discussed 1t they shut them-
off fiom the students and aie not
available (o them for discussions, they have
no Dbusiness (o be there. They should
do what 1s the most honourable thing tor
them o do, namely to make way for
others who an 1un the university better.
That 1~ one thing. I am sony
that mv friend mentioned  this. Pro-
bably he was not refeniing to the Vice-
Chancellor and  Pro-Vice-Chancellor ot
Dethi University because that is not true
ot Delhi University. He was perhaps think-
ing of other Vice-Chancellors when he said
that thev do not meet students and so
on and so forth. This is not true of what
has Dbeen, happening in Delhi Universitv.
Well, T do not know what will happen
Lomornow. I am not theire all the time.
But as a tecachar and as a member of the
academic community T do teel that thue
is absolutely no truth in the statement ot
the kind that the students have no access
I do not know about
but 1f theie arc two people who-
any time open  the doots ot the
Vice-Chancellor  and  Pro-Vice-Chancellor
cven  when  they are 1n a  Selection
Comnuttee, they are the Piesident of the
Dclht University Students’ Union’ and the
President of the Delhi University Teachers’
Assodiation

sebves

o us. othets,

can at

Thev can at any time open
Someumes we have walked out
of Selection Comnuttee meetings in order
to meet them. Theretore, there is no
question of blocking of any channels of
communication. If the  Vice-Chancellot
and Piro Vice Chancellor block that channel
ol communication, then as I said they have
no business tn be there.

our doors.

Lhere are 100,000 students 1 the Delhi
Universitv ~ You cannot espect that what-
evel 200 students or 300 students say must
immediately be accepted by everybody be-
cause that mecessarily  reflects the opinion
of 100 000 students



185 Calling Attention

U nfortunately, Sn, we aie in a situation
m which very often there 19 a small group
ol people who at times 1y to bring down
the Unnversity, by (reate situations o
chaos 1 the Unnersity and who aie not
teally aeflecting the tiuc aspirations of the
students I oagree with n semior colleague,

Lo

Mi. Bhupesh Gupta, that there should be
a poweiful student movament 1n the Delhi
University and that  there should
he powartul mos emcnts clsewhere.
1 agree with him that there
should be  powetful  student  move
ments. But, Sn, these  powaful student

movements must deal with powearful ques-
tions and thev must deal with the basic ques-
uons and they should not get bogged
down in petty issues which is what happen-
g in wany of out Univetsities now. Ihey
demand that the examnnations should be
postponed ot they v that the question
paper 1s unconventional and so on.  Now,
what happened on those two davs? What
were  the demands now? Thiee demands
mentioned Lcl me assure you that
demands were not the cause of the
ransacking of the Vice Chancellor o1 Pro-
Vice-Chancellor’s ofhices.  First of all, the
question of pre-medical students was not
theie. This was not a live issue the day
betoic vesterday o1 the dav betme that.
This was not hetore the University at all
In fact, all che thrce issaes have been
hrought forwaid later on as ¢y post facto
justification for all the violence, for the to-
tatly unprovoked violence, that was let loose
on the campus, T sav this, Sir, because, to
the best of my knowledge there was no
pre-medical student who was involved in
this demonsuation.  therefore, T do not
aceept the view that the isue of the pre
medical students was one of the causes of
violence.

were
those

The sccond 1ssuc v the assue of the
College of Enginecring. The Unuveisity
itself has said—it was made dear bv the

authorities themsdves —~that the University
prepared to take ova anv college at
tune tf these authotities who are runn-
them do not find it possible to run. In
fact, we have said that we aice pledlCd Lo
tahe over ail the colleges of the Univer-
sity if the authorities who run those colleges
do not find it possible to 1un those insti-
tutions. Thetelore, the Dethi University
wdas not molued Then, why was it that

was
any
ing
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those students, without talking to anybody
and without thoe being any pirovocation,
went on a pampage at the Univesitn and
mdulgud 1 violence?

Lhe thid ssuc was about student parti-
cipation. 1 think T have aheady said that
there is a Committee working on this, that
the students aire there on this Committee
whndh is looking into this question, into
the  question ot the whole
Unnersts Ihe 1epresentatives
aie theie the various committees that
have been set up 1 this connection and,
theretore hiow you say that there is
no channel of communication? Obviously,
tn what happened on the last two days there
was some planning behind it or there was
some motive behind it.  The larger body
ot students had nothing to do with it. I
would like to make this clear. The lar-
ger bodv of students had nothing to do
with it In fact, a number of them have
come and told us about this and asked,

what 1y this that is happening?’’ We did
not 1eact on the first dav. We did nothing.
T'hey came and they smashed every thing
and, Sir, if T mav make a personal note, 1
was sotrv that a very beautiful Chinese vase

1estiuctuning
student
on

«an

that T had on myv table¢ was Dbioken to
pieces.  Sit, | lost comething which I
valued.

SHRI  BHUPFSH GUPTA : Pethaps

this is the proot that the Naxalites were
not theie.

DR. VIDYA PRAKASH DULI
15 1t that they
violenee?

Wiy
indualged n this kind of
Thev did not ask for any nego-
for anyv discussion. They just
came and attached and the University did
not rcact then, Mr. Deputy Chairman. But,
on the second dav. the same thing happen
ed, tor the second time and again without
any provocation and there was not a single
policeman on the campus and thete was no
protection at all to anvbods.
was (allad when €

Ltration o

The police
was in the Vice-Chan-
cellor’s House when the students attacked
the House the Vice Chancellor The
Vice Chancellor's wife was there, his ciild-
ten were therc, his daughter was there
and the gate had been pushed open and we
did not know what might have happened
We were told that petrol was being collect-
ed to set the University on fire and T
think anv authoiity at that time would

ot
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have abdicated its duties it it had temain-
¢d inactive. Tt was done to prevent damage
to public piopetty or the loss of life. Sir,
I am not at all happy. In fact, I am
sometimes amused when I hear lectures
from some of these politicians who say,
“Oh, in the academic community there
should be no police force” and so on and
so forth. T am really amused. because we
are 1eally much more pained at the sight
of policemen on the campus than you are,
you are used to the sight of the police
and we are not  used to the sight of the
police.

And we feel much pained that police
had to be called in at the campus. T can
tell vou that this was one of the most
painful moments of my life that I was in
position of some authority when I also
agieed to the decision that we took that
the police had to be called into the cam-
pus. But thete was equipment worth
lakhs of rupees in Science laboratoiies and
other depairtments which had to be saved.
There were innocent bovs and girls wotk-
ing in our offices. Now, these boys and girls
working in our offices were agitated. They
came to us later on—the non-academic staff
—and the said, “‘If vyou don’t give
any  piotection  to us, how do we work
in the University?” Now, we did not do
anything. I mysclf talked to them, appecased
them, and advised them to have restraint,
and T said: Let us consider the situation
in all its aspects: let us not do anything
now. And we did not do anvthing. In
fact, most of the people told me—pethaps
correctly- that we were inactive and some-
thing might happen. And it was only at
that stage when there was a threat on a
large scale of aison and loss of life that
we called in the police. There was no other
choice. As T said, this was one of the most
painful moments of my lite. But I can tell
vou that most of the people with whom
I have had a talk—professors, teachers
and students—fecl that there is a time—
when vou have a situation like this—some
painful decisions have to he taken. Manv
of these people feel that the University
has been held to rtansom by a few people.
A large majoritv of the teachers and many
students have condemned it. And no mat-
ter who he is, whether he belongs to this
group or that group, the Vice-Chancello

look into the demands of the students,
while wc provide the procedures, as I
have said ecarlier, nobody can rcmain at
the helm of affairs unless he can protect
the property, etc, ob the University. It
15 the obligation of the University com-
munity  to piotect itself.

What has Dbeen the function of the
Delln University? It is to trv to give highet
education to the people of Delhi, to serve
the people ot Delhi. I am sure that you
will agree with me that this is the seivice
that has been provided by the Delhi Uni-
versity. Buat let us not wreck this institution
which is there, which is one of the few
institutions which holds their examinations
on time and declare the results on time

and whose degiees have some value. Let
us not try to wieck and destroy this
institution . . .

MR. DEPUIY CHAIRMAN Plcase

conclude now.

DR. VIDYA PRAKASH DUTT
Mi. Deputy Chairman, Sit, I am aware
of the fact that after all we are a part
ol society. We cannot isolate ourselves,
We should not take nor do I want the
University to take any vindictive attitudes
about these matters. We understand all
the difficulties of the student. But I do
want to 1aisc one question. Mr. Deputy
Chanman, il instcad of those two poor
carl women who weire killed, two students
had heen kilicd todav all of you would
have been emaged here and vou would
have scen tiemendous anger. But nobody
bothered  about  those two poor women
who weie killed. If they had been students,
the whole city would have been aflame.

Mi. Deputy Ghaivman, Sir, our students
are  really  excellent students. The Delhi
University has been lucky to have such
students. In the name of a handful of
students, we cannot allow the whole struc-
tute to be Dbrought down. Therefore, T
would only ask a question fiom the hon.
Minista

MR. DEPU1lY CHAIRMAN : Di. Dutt,
please conclude now

SHRI D. D. PURI (Haryana) : Sir, these
ten minutes have been verv well utilized.
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MR, DLPUTY CHAIRMAN : May be.
But othet Members also want to speak . . .

DR. VIDYA PRAKASH DUTT: 1
am only asking a question from the hon.
Minister.

SHRT BHUPESH GUPTA : Now you
have to decide who amongst us should
answer the points he has raised.

MR. DEPUTY CHAIRMAN : No, no;
no Member to answer.

DR. VIDYA PRAKASH DUTT : If the
Delhi University does show some strength
in this situation where on the one hand
it provides the machinery, etc. Where all
these problems can be discussed but on the
other it makes it clear that it will not ac-
quiesce in this question ol lawlessness, then
I would like to know fiom the hon. Minister
that under pressure of some people the
Government will not foice the Unjversity to
withdraw its steps.

SHRI K. C. PANT: Sir, no such . . .

SHRI BHUPESH GUPTA : Sir, on a
point of order. ~What is there for him
to sav? In fact he has spoken for him very
well.

MR. DEPUTY CHATIRMAN : Mr.
Bhupesh Gupta, he has ashed a question
of the Minister.

SHRI BHUPESH GUPTA : What is

there for him to say? My point is, he has
supplemented it verv well.

SHRI K. C. PANT : I have to rcply
to Shii Bhupesh Gupta; I have to 1eply
to him because he has intervened. I would
like to sav that the intervention of Dr.
Dutt has shed a lot of light on the subject
and has filled manv gaps which had been
left in my replies, particularly in relation
fo what the University had been doing
about its students which he naturally
knows very much more than I am supposed
to know. So, T think the House will be
arateful to him for shedding light on this
subject and for dealing with it in some
detail. T realise that the time is short
but T think the little indulgence shown
has bencfited the House.
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Sir, on the question which he has

taised at the ¢nd, I have said so earlier
and T would like to repeat it that the Uni-
versity is one of the most important insti-
tutions in anv ciry and Delhi city can be
proud of ity university; and it has a re-
cond we are all proud of. We certainly
will be solidly bchind  the management of
the Delhi University in any attempt they
make to see that this institution is not
haimed in any wav, that it is not destioyed
and that it serves the city and the countrv
as it has been doing in the past.

MR. DEPU1lY
Om Mchta.

CHAIRMAN : Mr.

THE MINISIFYR OF STATE IN THE
DUPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRT OM MEHTA) @ With
vout permission, Sir . . .

DR. BHAI MAHAVIR
just one sentence,

(Delhi) ¢ Sir,

MR. DEPU1lY CHAIRMAN: I am
sorry. 1f I allow  jou, then there are
three Congress names.

DR. BHAI MAHAVIR :
ing 4 question at all.

I am not ask-

MR. DEPUTY CHAIRMAN : Then 1
will call Dr. Rajat Kumar Chakrabarti.

(Interruptions)

DR. BHAI M\AHAVIR : Can T make
4 submission to vou—not on this subject?

SIIRI LAL K

serious issue.

ADVANI : This is a

enii

DR. BHAT M\AHAVIR : It is an issue
on which much said. I only
wish o submit to vou and through you
to the Minister that at present there is a
stalemate in the University and the stu-
dents seem fo be on a war path and the
Universitv conununity seems to be divided
into two camps. Now, will the Govern-
ment takhe an imtiative and call the stu-
dent leaders and 1y to sort out the differ-
normal functioning  of

has heen

ences and  restorg
the Unisersity?

MR. DEPU1Y CHAIRMAN : 1 can-

not ash him to ieply.



